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My question to the hon. Minister is: What about the comprehensive protective 

legislation for the unorganised sector workers as committed in NCMP? ...(Interruptions)... 

Will the hon. Minister clarify that the present Bill, which is not acceptable and workable in 

its present form, will be reformulated based on two draft bills, submitted by the NCEUS, 

for unorganised sector and agricultural sector workers to the Government on 6th August, 

2007? ...(Interruptions)... 

SHRI OSCAR FERNANDES: Sir, ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The question is: 

‘‘That leave be granted to introduce a Bill to provide for the social security and 

welfare of unorganised sector workers and for other matters connected 

therewith or incidental thereto.’’ 

The motion was adopted. 

SHRI OSCAR FERNANDES: Sir, I introduce the Bill. 

__________ 

SPECIAL MENTIONS 

MR. DEPUTY CHAIRMAN: Special Mentions ...(Interruptions)... Shri Lalit Kishore 

Chaturvedi ...(Interruptions)... 

Request to release remaining funds under SGRY to the State of Rajasthan 
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Demand to give promotional opportunities to the Correspondents of Doordarshan 
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Concern over horrendous scenario of child labour 

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, the latest Report of International 

Labour Organisation (ILO), released on 12.6.07, to mark the World Anti-Child Labour 

Day, says that more than 20 per cent of child labourers, aged between 5 and 14 years, in 

India work in the fields or hunt in forests for a livelihood. Manufacturing and repair are 

the next two sectors where lakhs of children work despite a ban on child labour, in place 

since 2006. In percentage terms, more than 22 per cent and 25 per cent of the working 

children are employed in these two sectors. 

The Report, titled (Child Labour Facts and Figures: an analysis of Census 2001), was 

compiled by ILO after analysing the last census. It divides child and adolescent labour 

into two categories: 5 to 14 years and 5 to 17 years. In real terms, in the first age group, 

the total work force in India is 126.67 lakhs; in the second, 283.48 lakhs. The share of 

workers aged 5 to 14 and 5 to 17 years in the total workforce of the country is 3.15 per 

cent and 7.05 per cent respectively. Besides the sheer number of child workers in India, 

the National Sample Survey Organisation says that rural families are being forced to 

send their children to work due to poverty and hunger. 

Above all, the ILO Report exposes the myth of ban on child labour. Hence, I would 

urge the Government to save the Indian Childhood from the curse of bonded labour. 

Concern over poor enrolment of students in some schools of the country 
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